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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

 
M.A. No. 70 of 2025 

IN 

O.A. No. 784 of 2024 
 
In the Matter of :– 
 
Digamber Prasad            …...Applicant 
 

Versus 

State of Uttrakhand        ....Respondent 

REPORT ON BEHALF OF THE RESPONDENT NO. 4 

Most Respectfully Showeth: 

1. That the present application is pending before 

this Hon’ble Tribunal for disposal and now fixed 

for hearing on 06.08.2025. 

2. That as per direction given by this Hon’ble 

Tribunal vide its Order dated 26.05.2024, the 

present Respondent No. 4 has to file the report 

in respect of allegations made by the applicant/ 

petitioner highlighted in order passed by this 

Hon’ble Tribunal on 07.08.2024 specifying in 

para nos. 2 and 3. 
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3. That as per direction of this Hon’ble Tribunal as 

per para no. 5 a joined committee comprising of 

Shri Savin Bansal, IAS, District Magistrate, 

Dehradun, Shri Jai Bharat Singh, Additional 

District Magistrate, Dehradun, Ms. Smita 

Parmar, Sub District Magistrate, Rishikesh, 

Dehradun, Shri Ashutosh Kumar, Assistant 

Professor, Department of Pharmaceuticals 

(Department of Pharmacology and Toxicology), 

National Institute of Pharmaceuticals Education 

and Research (NIPER), SAS Nagar, Ms. Reema 

was constituted. 

4. That the Committee has visited the spot and 

prepared an inspection report after deep 

inspection and accordingly prepared inspection 

report which is submitted before this Hon’ble 

Tribunal. 

5. That the present Respondent has fully complied 

with the norms as directed by this Hon’ble 

Tribunal and now ready to comply any further 

direction/ order passed by this Hon’ble 
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Tribunal.  There is no violation of pollution laws 

and all the norms have been adopted as per 

law.   

6. That the spot/ premise is now under the Forest 

Department.  The Respondent No. 4 has tried 

his best and gave work order to complete the 

work regarding which all the documents have 

been handed over to the joint committee 

constituted as per direction of this Hon’ble 

Tribunal. 

7. That the present Respondent No. 4 shall be 

obliged any complied all the directions/ orders 

given by this Hon’ble Tribunal, if required.  

 

Respondent No. 4   

Through 

New Delhi           Akhilesh Kumar Singh 
Date: 05.08.2025        Advocate 

Mob:- 7248517989 
Email: akhileshsinghadvocate@gmail.com   
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